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Shrl Sham Lal Saral: From the 
past experience we have seen that 
in .pite of the assertion made by the 
hon. Minister of Food and Agricul-
ture here on behalf of the States and 
also in spite of pumping funds into 
the Plans and things like that, in 
regard to tood production practically 
no State has come up to expectation. 
May I know how the hon. Minister 
has ensured himself now that here-
ofter the planned progress of all the 
States will be in a manner that will 
bring them up to the expectations 
now and also in the future? 

Shri C. Subramaniam: I would not 
"ay that no State has come up to 
expectations. I can say that Puniab 
hag done more than what w. 
expected. In the same way, some of 
the States like Madras and Andhra 
Pradesh have also done well. After 
all. we learn by experience. We try 
to find out how and why we failed 
to reach our expectations and then 
we try alternatives. It i~ on that 
basis that I say that our expectation 
is that we will be able to perfonn 
b{·tter in the Fourth Plan. 

Shri R. S. Pander: Is it a >tact that 
when PL 480 negotiations were going 
rm with the American authorities, 
specially with President Johnson, cer-
tain suggestions were made by the 
American Government to be imple-
mented in ordt'r to produce more in 
this country'! 

Shri C. Subramaniam: When we 
asked for further commitment with 
regard to supply under PL 480, it was 
put to us that we cannot continuously 
depend on PL 480 imports, we have to 
take measures, and that too measures 
which are certain to yield results, SO 
that within a foreseeable future we 
would attain a stage of self-sufficiency. 
}f) lhnl connection We discussed with 
them a programme which we have 
('volved for reaching sell-sufficiency. 

Shri Surendranath DwlvedJ: The 
hon. Minister stated that PL 480 
imports is a temporarr measure. Ma7 
I know whether Government hal .. t 

any time-limit &'fter which PL ~ 
imports .... ill not be necessary! 

Shri C. Subrallllft1iam: We have a 
phased programme of cutting down 
imports and we hope that by the 
end of the Fourth Plan we will not 
need any more imports. 

National Food AuthorltJ 

+ 
'539. Shri Bhqwat Jba And: 

Shrl M. L. Dwinell: 
Shrl S. C. Samata: 
Shri Subodh llansda: 
Shrl P. C. BorOMh.: 
Shrlmatl Savltrl Nlram: 
Shri D. C. Sharma: 
Shrl Kajroikar: 
Shrl Paruhar: 

Will the Minister of Food, AJrimd-
ture. COIDIDunltJ Developmeat aD4 Co-
operation be pleased to etate: 

(a) whether there is any proposal 
under consideration to set up a hirh-
powered National Food Authority to 
look after the procurement and distri-
bution of food; and 

(b) if so, its main features? 
The Mlniater of State In the MiIll!tl'J 

of Food, ApieDlture. CommunltJ De-
velopment and Cooperation (Shrl 
Govl.dJt Menon): (a) No, Sir. 

(b) Dues not arise. 

Shrl Bhapat lba Asad: While ap-
preciating the statement that there ie 
no idea to establish a National Food 
Authority, may I know whether it is 
not a fact that there are districts in 
every State which are surplus but the 
policy of procurement of the Central 
Government is being thwarted, or not 
being followed. by the States' In that 
case, how do the Government propose 
to make the erring States to follow 
the policy? 

Shrl Govillda Menon: By and large, 
the surpl us States are procuring for 
the needs of the dellcit States. 

The MlDIater of Food, Acrlculhue. 
CommllDitJ' Development ad Coope-
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ration (S,b.rI C. SubramaDiam): The 
question ot the hon. Member is whe-
ther in every State there are surplus 
districts where procurement could be 
made but some State Governments 
are not making those procurements. 
I think the suggestion of the hon. 
Member is correct to a certain extent. 

Shrl Kaura: What is correct? 
Shrl C •. Subrallllftliam: That some of 

the State Governments are not mak-
Ing procurement in the surplus dis-
tricts. But, in the present context of 
decreased production and, consequent-
ly, a big gap between demand and 
supply, we have to give a certain 
amount of freedom ot action to the 
State Governments. Whether they 
would procure from the surplus dis-
tricts and supply to the other areas or 
they would allow Ifree movement to 
take place from one district to another 
we give some freedom ot action and, 
later on, when we find that normal 
production. is reached perhaps It ehould 
be possible for us to evolve a common 
programme for all the States. 

Shrl Bhqwat Jba And: Since the 
distribution of food is the most es-
sential part of the ~ood problem where 
we are encountering difficulties, is the 
Government aware that there are 
States where the administrative machi_ 
nery is zerO and, therefore, even If 
spoon-feeding or ship-feeding is done, 
it will not be possible tor them to tide 
over the difficulties' May I know 
What Government propose to do in the 
case of such States where the mere 
pumping in of supplies is not going to 
ease the situatio!1 in the long run? 

Shrl C. Subramanlam: I would not 
go to the extent of saying that there is 
no administration at all in some States. 
No doubt. there are certain deficiencies 
in some States. We are a country with 
various levels of administration. We 
have to function within that limita-
tion. So, it becomes almost impossible 
to evolve a uniform programme for 
'lvery State. But this will be kept In 
mind. That .Is why we are bringing 
in the Food Corporation for the pur-
pose of procurement in all the State. 

So that the administrative efl\ciency of 
any State Government may not alIee! 
procurement. 

Shrl S. C. Samanta: May I know 
whether the hon. Minister Is aware 
that some Members at Parliament 
have requested the han. Prime Minu-
ter to consider the ~easibi1ity ot esta-
blishing a National Food Council at the 
Centre and also in the States where 
members ot the opposition will also be 
represented? 

Shrt C. Subr8JDlUliam: I have no in-
formation about it. 

Shrl Sobodh JIaDsda: Do Govern-
ment feel satisfied with the difterent 
procurement and levy policies la14 
down by dil!erent States for procure-
ment ot foodgrains in the dil!erent 
States; if not, is it desirable to have 
a uniform procurement and levy 
policy in all the States? 

Shr! C. Sobramanlam: Sir, I ex-
plained the policy with regard to that. 

Shrl P. C. Borooah: May I know 
whether our shortage in 'loodgrains il 
only 8 to 10 million tonne. and, on the 
other hand, 8 million tonnes are in 
the nands ot the hoarders? Had the 
Food Corporation of India been given 
sufficient incentive to purchase that 8 
million tonne. of foodgrains in the 
hands of the hoarders so that there 
would not have been any scarcity? 

Shri C. Sobramanlam: Sir, the ques-
tion for consideration is as to how we 
get the 'tacks from the hoarders. It 
can either be by a levy on the pro-
ducer or by having a ('ontrol over the 
traders and having it from the ~rade .. ; 
but once it goes into the hands 01 the 
traders it becomes impossible to trace 
the foodgrains. That i. why we are 
trying to evolve a system in whi<h it 
would be po ,sib~e for us to get it trom 
the produccr himsf'1f at a fairly eco-
nomic price. 

Shri Prabhat lial': Just now thf' 
Minister said that the Food Corpora-
lion is to help in pro('euremE"nt. May I 
know whether it is " fact that although 
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the Food Corporation Is a statutory 
body created by Parliament, the State 
Governments refuse to issue licences 
In their own States for the procure-
ment right by the Food Corporation 
and, I!f it is a fact, whether the Gov-
ernment is going to have a national 
food body with a view to having pro-
per control over all the procurement? 

Shrl C. Sabramaaiam: The hon. 
Member's statement that they require 
licences by State Crllvernments to func_ 
tion seems to be correct with regard 
to th~ legislation that we have pas-
sed. Therefore we are taking steps to 
amend the legislation So that the Food 
Corporation will not stand in the queue 
along with the other traders for the 
purpose of trading operations in the 
States. 

Sbri RaIl .. : II it to have monopo17 
powe1'll there? 

Shrl Bade: Is it a fact that In .ome 
States the procurement price Is !Ia. 40 
to Rs. 45 per quintal for jowar and 
the distribution or consumer price Is 
Rs. 50; thus, the Government is criti-
cised that the States are profiteering 
more than what the private dealers 
are doing? [s Governmen t going to 
take action against such States? 

Shrl C. SabrallWllam: These alle-
gations have been made on more than 
one occasion and we have looked into 
it. I do agree that certain State Gov-
ernment have charged a little more 
than what they are entitled to. The 
whole matter is under consideration 
to see that no profiteering Is done. 

.n (jil ... (Ii.'" : f;ffi;rr 1ft ~ 
~)ffi ~"'m ~~r ~~ 'fiT ~ 
lflfiT'fi it ;fa ~ \l:1m ~ ~ ~, 
'l1Jft ~ ommr ~ m 'lIT om 
~ ~ \l:r<!r ~ ~ WfflTlr 'liT 
~1l;"'itm ~ ~.rtf'" ~~ 
it~Rrr ~ ~ <fT;ff 'l£<tm it ~ 
~ ~ 'fiWrr( i m1f \l:rcrr ~ <IT 
'I'IT;oq ~ "" ~ €'Rr 'I' <'!"IT 
'I><:~~ Iftm ~ ~'IiT~ 

~ ~fm .,-mr 'I'<lT ~ ~ 
;;wrr ~ ~;r fimn ~ Ji1rr;rr ~ 
~ ~ 'liT 'I'IT ~ m'm: 'liT f>r;m: ~ ? 

Shrl C. SabramaDlam: The policy of 
the Crllvernment is to give all assist-
ance to the ~armers to produce more. 

Shrl Raal.: Question. 

Shrl C. Subramaalam: But eertaln17 
we cannot reach a stage where no per-
son need be taxed. 

.n (,iI ... <Ii .... : ~ ~"N1f 

ilu wr ~ ~'l'rl 
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~I 

qr (' ... h...... f~ ~ rn 
~~? 

...-am ~ >.of! -{"IT I 

Shrl B.anca: When the Food Corpo-
ration Bill was introduced here the-
House was given the impression and 
"Iso the assurance, I think, that it "'u 
not to enjoy any monopoly powers for 
procurement to the exclusion of pri-
vate trade.. Now this morning my hon. 
friend said that it need not stand in 
the queue along with other people 
and it should be given some special 
powers. Does that not mean that the 
Food Corporation is not expected to 
compete with private trade and b ex-
pected to have monopoly powers 10 
that it can keep down the prices for-
the peasants also. 
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Shri C. SlIhramalllam: I want to 
make it clear that public corporatiolUl 
will have a special privilege .... 

8hrl Raaga: Wh)' ahould the)' have 
it? 

Shri C. SlIhramaalam: .... and it Ia 
(JUr policy to encourage public corpo-
ration. rather than private traders. 

Shri Bwga: Shame. 

Shr! Hem Baraa: In view of the 
fact that haphazard distribution of 
available foodgrains is at the root elf 
alJ disturbances all over th(' country, 
may I know what steps Government 
have taken to ensure proper dhltribu-
tion of available toodgrains by reduc-
ing the surplus State. to the atage of 
non-surplus Shtes so as to ensure falr 
distribution? 

Shri C. SlIbramaalam: I do not aaree 
that there has been a haphazard dla-
tribution. On the other hand, on a 
planned basis, we have tried to pass 
On the surplus from the surplus States 
to the deficit States on a Government-
to-Government account. Certainly, we 
should not think it is only when the 
trade transfers it from one State to 
another that is in order and that when 
the Government doe. it, that i. all 
haphazard. 
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The M1nl.ter of State In the Minla-
try of Food, Agriculture, Communlt, 
Development and Cooperation (Shrl 
Govlnda Menon): (a) 6,19,087. 

(b) There had been an increase of 
1,00,516 cards during the period from 
8th December, 1965 to 31st January, 
1966, 

(c) Yes, Sir. The number of bogWi 
rltion cards detected is 333. Ii was 
also found that 1,442 ration cards had 
units in excess of the ~ntitlement. The 
question of launching prosecution. 
against the persons concerned is under 
consideration of Delhi Administration. 

(d) The Delhi Rationing Order and 
Regu""'ioll' wr're published in Delhi 
Gazette before the introduction of ra-
tioning. 

(e) There is a large number of 
catering establi,lunents and public 




